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carn L AI)\lINIS TRM aVE T.HlEUNAL
J-li.U\l-iABr.D . BEt'.GH

ALLAHABAD

Dated : This the 08th day of October, 2003

HON'BLE MR. JUSTICE R.R.K. T IVEDI, V.C.
HON' BLE Iv u, D. • THIArlI, JV1EMBER(A)

1. Aj ay Kumar Gupta son of la te t'rem Nora in Gupta,
H.S. I.i.:. \ ighly Skilleu Ie chn i.ce I Mistry )
Un.ie r Deputy Chief Enginei2r/ Construction, Jhonsi.

2. Ayoohya Singh son of late Ls hwar l-rosa..:.:,
Ii.S. r.s.. l Highly Skilleu re chruce r ["istry )
Under ~puty Chief Ensineer/ Construction, .Jbe ns L,

l2Y A( v oca te Shri 1\.8.Diwcker

Versus

1. Union of India, Thrcugh Chs innan h3 LIway , B02 r.r,
tviinistry of nailways, feil Bhsws n, New Delhi.

2. General N.anager~ Central BailvJay,
IVlumba.i , C.S. T.

• •• i~ 5;-, once nt s .

Shri 1-'. Iviathur
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:: .Q~DE B::

By Hon. Mr. Justice n. rt. K. rivedi, V.C•

•ve have heard Shri A.S.Diwaker, Lea rne c counsel

for the olJplicant and Shri F.I v1athur, learned counsel for

the re sc once nt s ,

2. By this O.A. under section IS'of A6ministrative

Tribunal Act 1985 at) licants beve prayed for ~a direction

to r'e sp oncerrt s to consider the claim of the at-'~licants for

regularisation as I.lJ.'i~. Grade 1111 J.E. GraJe II in the

grade of Rs.1400-2300 in terms of the j ucqmne t oa tea 29.2.11)96

delivereu by C.A .• , JaballJur Bench in 0.A.No.398/1995.

3. The facts of the case are that applicants were

a~pointed as Highly Skilled lechnical Mistries. It was

a new post created by Railway Board. The roblem he o arisen

to absorb Highly Skilled Technical 1'.'iistries in a regular

ce ora , The Jabalpur Bench of this Tribunal by o.rce r ca te d

2~.2.1996 gave following direction:

tI ••• In view of the above facts and circumstances
we direct the re spcnoe nt s to cons t i tute a Screening
Committee ano consider the case of the a~plicants
as permissible unJer the law as has been done by
South Eastern .rlailway within four months from the
date of communication of the or ce r , There shall be
no order as to costs. II

The aforesaid judgment of Jabalpur Bench of the Tribunal V1I8S

challenged before Honlb Ie High Court in drit 1-'etitions. The

~rit Petition was aismissea on 30.10.20029 _Against ,the

j uuqmerrt of Hen "bLe High court/Bailv.,sy filed S. L.P. before

Hen 'ble Supreme Court. It is s ta tea that S. L. '. has been

dismissed on 29.08.2003. The Counsel for the ap~licant has

~laced before us a letter datec 17.09.2003 written by Chief

Administrative Officer ( Construction) ~ersonnel Branch

addres~to De~uty Chief Engineer ( Construction ) JHS,
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.Jhe ns L, The contents of the Le tte r sh~ t ha t screening te s t, as

directed by the Tribunal) shall b conducted for regula risa t Lon of
in

the a ;plicant~ 1.0. 'V. Gracie III. As the dispute has been settled

by o.rre r of the Hon'ble Supreme Court in S.L.P. (C) CC 6457-6458/2003
~ '-\.

decided on 29.08.2003) "If1eapplicants are also entitled for the

same relie f.

4. The O.A. is a ccordingly disposed of with a direction to

respondent no.2 to ar~ge screening tes t of the aJ-'plicants for
q~fj!~

being absorbed as LL. .: t/J.E.Gra.Je 2 within a pe r.i.cd of 3 months

from the date a copy of the o~'de.l:.}riled • The letter oate d 17.9.C'3
~~ ~IM."'-

produced by counsel for the ap(}licants ~ '15&"Pax·t of the record.

5. There will be no or ...•er as to costs.

The copy of the order shall be given within two clays

to the counsel for the parties.

~~~

Member A
QL---~

Vf ce -Cha Lzman ,

Brijesh/-


